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 The issue involved in the present dispute is if the credit on duty paid 

on repair and maintenance of wind mill located away from factory premises is 

admissible or otherwise. Both sides conceded that the issue is squarely 

covered by the decision of the Larger Bench of this Tribunal in the case of 

Parry Engineering & Electronics P. Ltd. 2015 (40) S.T.R. 243 (Tri.-LB) and 

the decision of Hon’ble High Court of Bombay in the case of Endurance 

Technologies P Ltd. 2017 (52) S.T.R. 361(Bom). Relying on the aforesaid 

decision, the appeal is allowed with consequential relief. 

       

  (Dictated and pronounced in the open Court) 
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